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Heard Sri P..Padhi, counsel 

for t he applicant and Sri Ashok Mohantv, 

senior Standing Counsel for the Union 

of India. In this O.A. the prayer is 

for a direction to consider the case of 

the petitioner to the post of B.P .M. 

a1ganaajia alon with oLhers. Counsel 

for the applicant states that the appli- 

cant has reeistpr 	his name with the 

Employment Exchange, Baripada and his 

registratio: No. is C/1529/89. He learnt: 
that the s.P.0 Mayurhhanj ivisi
Dar

on, 
ir 	 - — £ L UU L[IC 

Employment Exchange. The name th 

applicant was not sponsored by the 
Employment. Excharge in spite of the 

letter addressed by the applicant on 

21.6.96. It is now well settled 

by a decision of the Supreme Court in 
Exci 

Vjsweshwara Rno and otherg (1996)6 SOC 2 

that while conducting a recruitment for 

a public post it is not proper to restrtt 
ocly 

c u the sel ectito the Ca adid ates sp orisore, 
by the Elp1oyrnent Exchare. However, as 
submitted by the learnel Senior Standing 
Counsel, the applicant should satisfy 

the respondents that he has registercd 
his name with the np1oyment ExchnagE 
e accept this suggastion, 
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e acc:or3ingly dicpose 0± t hi4rVh&. a\ cj 

L.A. with a direction to respondorit - 
2 the S.P.).,Mayu.rbhanj Division, 

Earipada 	to accept the applicant's 
 application to be filea within two 

weeksfrom tcay. The applicant shall 

.ie 	his applicition in prcper form 
t 	\ 

aIo'rig withal1 encicsures 	as well as 

evidence 	of having register'éd himself 

in the Employment Exchange. Responi.ent 

0.2 shall consider the appUcarit' s 

aplicatiori if the se1ecion process 

is not complete by then. There is no O 

ori. er  as to c ds ts 
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